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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH, CHENNAI
ORIGINAL APPLICATION NO. 37/2023
IN THE MATTER OF:
V Paramesh ...APPLICANT

Versus

Additional Chief Secretary
Forest, Environment & Ecology Department and Ors. ...RESPONDENTS

REPORT ON BEHALF OF RESPONDENT NO. 2 (DEPUTY

COMMISSIONER, BENGALURU URBAN DISTRICT)

MOST RESPECTFULLY SHOWETH:
1. That the instant Original Application has been filed alleging

construction in the buffer zone of water body by M/s Sai Sravanthi
Infra Projects, in Sy No. 21/1. 21/2, 21/3, 22, 23 124 and 125 of
Seegehalli Village, Bengaluru East Taluk for the project ‘Pavani

Mirabilla’ (‘the said project).

2. That the instant report is being filed pursuant to the order dated
02.04.2025 passed by this Hon’ble Tribunal wherein it was directed

as follows:

“3. Hence, the Deputy Commissioner is directed to file a
detailed report specifying the length and width of the nallah,
its endpoint, and the appropriate measures for its
maintenance along with the buffer zone. The report must be
filed before the next hearing without any further delay.”

3. In compliance of the above, it is submitted as follows:
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4. Itis submitted that as per the original survey records, the width of the
drain is 1.20 meters. Further, as per the current status of the land, the
drain has a length of 100m on the north direction of Survey No. 22.
Further, the drain has a length of 70 meters on Survey No. 124/1,
124/2 as well as 70 meters over 125/1 and 125/2. (Annexure R1)

5. ltis submitted that with respect to Survey No. 23, an order had been

obtained from this office to change the track of the drain

6. It is submitted that as on date, the buffer area of 30m has been left

vacant.

7. The above report is hence placed before this Hon’ble Tribunal for its
consideration. The answering Respondent shall be duty bound to
comply with and implement any directions passed by this Hon'ble

Tribunal.
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Deputy Commissioner
Bengaluru Urban District
Respondent No. 2

Date: 23.06.2025 Deputy Commissioner
Bangalore Urban District
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‘Darpan KM

Stranding Counsel
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Translated Copy of Annexure R-1

GOVERNMENT OF KARNATAKA
(REVENUE DEPARTMENT)

OFFICE OF THE THASILDAR, BANGALORE EAST TALUK, KRISHNARAJAPURA

No. N.C.R (K) CR 47/2024-25 Dated: 27/05/25

To

Deputy Commissoner,

Bangalore City District,

Bangalore.

Sir,

Subject : Regarding the matter of the case registered by the Hon’ble National Green

Tribunal Chennai vide case No: O.A 37/2023 (S.Z) regarding encroachment on
the Stream/Rajakaluve/Water Body and its buffer zone in respect of lands
bearing Sy. No. 21/1, 21/2, 21/3, 23, 24, 124 and 125 of Sheegehalli Village,
Bidarahalli Hobli, Bangalore East Taluk.

Reference : 1) Hon'ble National Green Tribunal, Chennai Case No: 37/2023 (5.Z)
2) Your office Letter No. LNDEC.R 170/16-17, dated 17/05/25
3) Report No. R.I(K) P.R 545/24-25 of the Revenue Inspector, Kadugodi Circle
4) As per the Sketch prepared by Taluk Surveyor.

FhEREkR

In connection with the above matter and as applicable to the reference, a case has been registered
by the Hon'ble National Green Tribunal, Chennai, Vide Case No: O.A 37/2023 (5.Z) regarding
encroachment on Stream/Raja Kaluve/ Water body and its buffer zone in respect of lands bearing
Sy No.21/1,21/2,21/3,23,24,124 and 125 of Sheegehalli Village, Bidarahalli Hobli, Bangalore East
Taluk, and the daily order issued by the Tribunal on 02/04/2025 is as follows.

Hence, the Deputy Commissioner is directed to file a detailed report specifying the length
and width of the nallah, its end point, and the appropriate measures for its maintenance along
with the buffer zone. The report must be filed before the next hearing without any further delay.

Accordingly, the Taluk Surveyor was directed to verify and provide the sketch and they have
submitted a report along with the sketch as per reference (4) with the following details.

1) The area shown in blue on the sketch as per the original and Hissa survey records is
showing the Saravu area as Kharab and its width is 1.20 meters.



2)

3)

4)

5)

6)

As per the current land status marked in Orange color on the sketch, the length of the Saravu
on the north side of Sy No. 22 is 100.0 meters and the length of the Saravu on the south side
of Sy. No.22 is 100.0 meters. The length of Saravu in Sy. No.124/1, 124/2 is 70.0 meters, the
length of Saravu in Sy. No. 125/1, 125/2 is 70.0 meters, which is the area left empty for the
Saravu and its buffer zone.

The area marked in Orange color on the sketch is the area left vacant for the saravu and its
buffer zone as per the current land status of Sy. No.22, Sy. No.23 and Sy. No 124/1,124/2
and Sy. No. 125/1, 125/2 and its width is 30.0 meters as per the current location. But now
the Saravu is not passing through the place as per the current land status.

There is a 0-01gunte about the Saravu in Sy No. 24 marked in blue on the sketch, but as per
the current land condition the road is passing through it.

On the sketch the symbol shown in Sy. No.23 is copy of the order issued by the Hon’ble
Deputy Commissioner, Bangalore Urban District in order No. LND (E) CR/170/16-17 dated
20-08-2018 regarding the shifting of the Saravu and pathway area.

As marked on the sketch, as per the current condition the area is in progress of building
construction.

The Taluk Surveyor has submitted a report with a sketch. As directed in the daily order of Case No.
0O.A 37/2023 (S.Z) dated 02/04/2025 of the Hon'ble National Green Tribunal, Chennai, regarding
the lands bearing Nos. 21/1, 21/2, 21/3, 23, 24, 124 and 125 of Sheegehalli Village, the sketch and
report is obtained from the Taluk Surveyor and is attached with this letter, and has submitted the
factual facts along with the records to the Hon'ble National Green Tribunal regarding the
submission of appropriate action.

Yours faithfully,

SD/-
Thasildar
Bangalore East Taluk

KR. Pura



Village: Sheegehalli

Hobli: Bidarahalli

Taluk: Bangalore East

Sketch in respect of Measurement of Saravu of Re. Sy No. 22,23,24,124/1,124/2,125/1,125 /2
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/m / us ,/ / Sy Length | Width | Gunta | Kharab details
| L No
22 20 2 Regarding Saravu 0-02
e 2] 1 Regarding Pathway 0-01
23 21 3 Regarding Saravu 0-03
18 4 Regarding Pathway 0-04
24 36 | 8 Regarding Saravu 0-08
4| = 3= 15 Regarding Katte 0-15
4 . 1 Regarding Pathway 0-01
124/1 |7 = 1 Regarding Saravu 0-01
124/2 | - --- 1 Regarding Pathway 0-01
.1. Sketch prepared by the.surveyor Eg; | _7“ — 1 ﬁ:gzgigg 1532?1:;1&2 8_10 1
in the presence of the revenue inspector

as per the instruction of the Hon’ble Thasildar East Taluk’s letter No. N.C.R (K) CR/47/24-25 dated
19.05.2025,

2. = This sign indicates as Kharab as per the original and hissa survey records and its width is 1-
20 meters

_ | This colour indicates the length of the Saravu on the north side of Sy. No. 22 is 100.0 meters and
the length of the Saravu on the south side of Sy. No. 22 is 100.0 meters. The length of Saravu in Sy. No.
124/1, 124/2 is 70.0 meters, the length of Saravu in Sy.No. 125/1, 125/2 is 70.0 meters, the area is left
empty for the Saravu and its buffer zone.

| This colour indicates the area left vacant for the Saravu and its buffer zone as per the current

land status in Sy.No.22, Sy.No.23 and Sy.No.124/1,124/2 and Sy.No. 125/1, 125/ 2. Its width is 30.0 meters
as per the current location. But now the Saravu is not running through the place as per the current land
status.

5. This colour indicates that there is a 0-01 gunte of Saravu in Sy No. 24 but the road is passing
through it as per the current land condition.

.====="This sign indicates that in Sy No. 23, as per the orders of the Hon’ble Deputy Commissioner
Bangalore Urban District bearing No. LND(E)CR/170/16-17 dated 20-08-2018 regarding the shifting of the
saravu and pathway area has been attached herewith.

7. ¥/ This colour indicates the area where construction is in progress as per the current land condition.
Prepared

SD/- SD/-

Taluk Land Surveyor Thasildar
Bangalore East Taluk Bangalore East Taluk
K.R. Puram

Krishnarajapuram
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